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tiong of the Committee are under
examination by the Government,

(¢) The main Report, which was
signed by one of the members, subject
to a Dissent Note to follow, was re-
ceived by the Government on 29th
March, 1880, the Disgent Note wag re-
ceived on 28th April, 1980 and the
Note of Comments and majority mem-
bers, was received on 8th May, 1980.

(d) In the original notification the
composition of the committee was
shown as follows:

Shri P. D. Pande
Air;Chief Marshal P. C. Lal Member

Chairman

Shri G. P. Warrier Member

Dr. F. P. A’tia Member
Dr. M Q.Dalvi Member
Adviser (T?ansport) ,

Planning Commission M-=mbzr-Secretary
There was also provision in the noti-
fication for co-opting upto a maximum
of 3 members. When the Committee
was due to start its work ng Adviser
(Transport) was in position and the
work of Adviser (Transport) was be-
ing looked after by Shri S. P. Bagla,
Joint Secretary in the Planning Com-
mission. It was, therefore, decided
that Shri S. P. Bagla may be nominat-
ed as a Member-Secretary of the Com-
mittee and the Adviser (Transport)
when in position could be co-opted by
the Committee as a Member, Accord-
ingly, Dr. V. G, Bhatia after his ap-
pointment as Adviser (Transport) in
the Planning Commission was co-opted
as a Member of the Committee in
November 1978. He ceased to be a
Member of the Committee on relinqu-
ishing charge of this post in October
1979,

Legislation to comfer Natural Citizen-
ship on Refugees from erstwhil, East
Pakistan ,

455. SHRI CHITTA MAHATA: will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that Gov-
ernment have formulated any legisla-
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tion to confer natural citizenship on
the refugees from erstwhile East Pak-

istan; and

(b) if so, the details thereof and if
not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (b) Grant of citizenship 1s
governed by the Citizenship Act, 1955
and the rules made thereunder. There
is thus no proposal for formulation of
any fresh legislation on the subject.

Persons arrested on Foreign Nationals
Agitation

456. SHR] CHITTA MAHATA: Will
the Minister of HOME AFFAIRS be
pleased to state the number of persons
who have so far been arrested in con-
nection with the foreign nationals
agitation in the country particularly
in Assam and Manipur and the action
Government have taken for ‘their
release?

TBE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
Information is being collected and will
be placed on the Table of the House.

Scheme for Special Assistance to
Scheduled Castes

457. SHRI MANPHOOL SINGII
CHAUDHARY: Wil] the Minister of
HOME AFFAIRS be pleased to state:

(a) whether a scheme for special
assistance for the Scheduleq Castes
has been evolved by the Centre cos-
ting nearly Rs, 100 crores; and

(b) what specia] measures are pro-
posed to be taken to see that full
benefits of the scheme reach the
beneficiaries promptly?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (b) Specia] Centra] Assist-
ance for scheduled Casteg hag been
approved by Government of India
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crores. State Governments have al-
ready been asked to prepare Special
Component Plans for the Scheduled
Castes. In order that the benefits
reach the peneficiaries, the quantum
of Specia]l Central Assistance to the
Statex wil] be related to the Special
Component Plans prepared by them;
in particular the State’s efforts and
performance, will be taken into acco-
unt while giving them the special
assistance. The States have also
specially been askeq to formulate and
implement programmes with the focus
on the Scheduled Caste families: their
identification, their developmental
needs, the preferences of the identified
beneficiaries, the location specificity
of each scheme/programme and a cO-
ordinated and composite approach,
ensuring al]l necessary linkages,
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Recognition fo Alj India State Govern-
ment Employees Federation

459. SHRL AJOY BISWAS: Wil} the
Minister of HOME AFFAIRS be pleas-
ed to gtate:

(a) whether the All India State
Government Employees Federation has
applied for recognition of the body
by the Central Government;

(b) if so, what step has been taken
so far to grant recognition; and

(¢) when Government propose to
give recognition to the All India State
Government Employeegs Federation?

THE MINISTER OfF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR1 P.
VENKATASUBBAIAH): (a) No appli-
cation for recognition hag peen re-
ceived from the All India State Gov-
ernment Employees Federation. The
Centra] ‘Government is not concerned
with the recognition of any Association
or Federation etc, formed by the em-
ployees of State Governments,

(b) and (¢) Do not arise.

Enquiry in the gervice comditiomsy of
LB. -

460. SHRI A. NEELALOHITHA-
DASAN; Will the Minister of HOME
AFFAIRS be pleased to state whether
Government are aware that the Asso-
ciation of employees of Intelligence
Bureau which consists of 75 per cent
of the staff has demanded an enquiry
into the service conditiong of the staff
in the Intelligence Bureau?





